
CENTRAL ADMH^STRATIITS TRTBTJNAI.

PSJ.NCiPAl. BENCH

CP No.22/2005 in

OA No. 1397/2004

NevvDeihi i:his the day ofMaj-', 2005

Hon'bisMr. Y.K.Majotrai, 'Vice Cliairman (A.)
H wti'ble Mrs. Mecra Ch!.iil)liei% Meirilisr (J)

1. Siut-Rajo .Devi,
W/0 Shri Pviim Kaiivvaj;,,

tl/'O Model Towt!, 7,/220,
Gaii No.5, Bhadnrgarlt

2. Sint. Shfikuiitaj Devi..

W/0 Shri Jai Pal Singh,
R/0 H.No.1055, Vill. & P.O. Ksu-ala,
Deihi-9i.

3. Vadi Ram,
S/0 Shri Chander Singh,
S/O H.No.A-9/164,
R-ajbir Colony, Bbai'oli Vistai",
Deihi-110096

4. Srat.PuspaRimi,
W/0 Shri Mahender Kumar,
R/G H-3/76, Vikasspisri, Ne-w Delhi.

5. Sm LSurii i ira Kii iVi ai\

¥//0 Sis Lai Singh Mehta,
R/0 H.No. 271/Pocket-l,
Jaiita Qiunter, Ptiscliiiii Piirl,
Delhi-110064.

6. SmLSaroj Abiija,
W/0 Shri Prabhu Dayal,
P70 DA./44-E, Hari Nagar,
New Delhi.

(By Advocate Shri Sushil ShcUTOaproxy ior
Shri Yogesh Sharma)

VEiiSUS

Sliri -Titendra,N cirain,
Director,
Directorate of Social Welfare,
Govl. ofNCT of Delhi,
GLNS Complex, Delhi G-ate,
New Delhi.

(By Advocate Shri Ajesh Liitiira prG:ri;y for
Mrs'.Suffieclha Shann a)

Puiit iOiiei s

Res'ounddiii



1)
-2-

OB.I>E"R(ORAl,)

( Hfm'bie Mr. V.K.MaJotra, Vice Chairmau (A)

Vide Ani'iexure. R-2 dated 28.3.2005 dii-eci;ions of the Tribiuial contmned in order

datod 24.5.2004 have been complied wfli by the respor;der;.t.s. Af^ such ihese proceedirjgs

iii-e dropped aad notice issued to vlje re&pondetit is discharged.

(Mrs, ChMbber) (
Member (J) View <:iisdrm:m (A)
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